



































ANNEXURE -1

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010
1\ T ™ Phone : (079) 23222425
)\ | / 4 (079) 23232152

GPCB Fax : (079) 23232156
Website . www.gpcb.gov.in

R.P.AD
"Consent to Establigh” (NOC)
CTE-102505

NO: GPCB/CCA-VSD-115(5)/ID: 23017/

TO; ) :
\/M?si N R AGARWAL INDUSTRIES LTD (UNIT-I),

PLOT NO: 167, 169, PHASE-II,

GIDC ESTATE, VAPI - 396195,

TAL: PARDI, DIST: VALSAD.

Sub: Consent to Establish (Amendment) under Section 25 of the Water {Prevention and Control of
Pollution) Act 1974 and Section 21 of Air {Prevention and Control of Pollution) Act 1981.

Ref. Your application inward no: 157023 dated 07/05/2019 and subsequent correspondences,

Sir,

Without prejudice to the powers of this Board under the Water {Prevention and Control of
Pollution) Act-1974, the Air (Prevention and Control of Pollution) Act-1981 and the Environment
(Protection) Act-1986 and without reducing your responsibilities under the said Acts in any way, this is to
inform you that this Board grants Consent to Establish for installation of non recyclable plastic waste
fired 8 TPH Boiler at an industrial plant/activities located at PLOT NO: 167, 169, PHASE-Il, GIDC
ESTATE, VAPI - 396195, TAL: PARDI, DIST: VALSAD.

The Validity period of the order shall be up to 24/06/2024.

CONDITIONS UNDER THE AIR {PREVENTION AND CONTROL OF POLLUTION) ACT 1981:

1. The following shall be used as fuel in the Boiler.

Sr. No. Fuel Quantity
1, Non recyclable plastic waste 38 MT/Day
& &
LD for Boiler (8 TPH) 1.44 KL/Day

2. The flue gas emission through existing stack shall confirm to the following standards:

Stack | Stack attached | Stack height Air Pollution Parametor | Permissible
No. to in Meter Control System Limit
1. Boiler (8 TPH) 45 ESP, Cyclone, PM 150 mg/NM®
Wet Scrubber SO, 100 ppm
NO, 50 pm

3. Coal #+ Lignite consumption in existing boiler (30 TPH) reduced from 154 MT/day to 116 MT/Day.
But in case of non-availability of non-recyclable piastic waste unit shall consume 154 MT/Day Coal
+Lignite in existing boiler (30 TPH).

M/s. N R Agarwal Industries Ltd (Unit-1) (PCB 1D: 23017)
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The concentration of the following substances in the ambient air within the premises of the industry
and at a distance of 10 meters from the source (other than the stack / vent with height of more than
9 meters from the ground level) shall not exceed the following levels:

Sr. Pollutant Time Weighted | Concentration in

No. Average Ambient air in pg/M*
1. . Sulphur Dioxide (30,) Annual 50
24 Hours 80
2. Nitrogen Dioxide {(NO,) Annual 40
24 Hours 80
3. Particulate Matter Annual 60
(Size less than 10 um) OR PMyg 24 Hours 100
4, Particulate Matter Annual 40
{Size less than 2.5 um) OR PM, 5 24 Hours 60
5. Carbon Monoxide {CO) mg/m® 8 Hours 02
1 Hour 04

All measures for the control of environmental pollutant shall be provided before commencing
production.

CONDITIONS UNDER __HAZARDOUS__ANDOTHER _WASTES (MANAGEMENT __AND

TRANSBOUNDARY MOVEMENT) RULES, 2016

Applicant shall have to comply with provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016,

a. Industry shall provide adequate collection, storage, treatment & transportation system in

accordance with the nature, quantity & compatibility of hazardous waste and shall offer their
hazardous waste only to authorized operator of the uitimate disposal faciiity.

b. Applicant shall comply all the directives issued by Honorable Courts, notifications issued by

Ministry of Environment & Forest, Department of Environment & Forest, Central Pollution
Control Board and other competent authorities time to time.

c. Applicant shall comply all the guidelines published by Ministry of Environment & Forest,

Department of Environment & Forest, Central Poliution Control Board and other competent
authorities time to.time.

. Industry shall‘have to display on-line data outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including wastlewater
and air emissions and solid hazardous wastes generated within the factory premises.

GENERAL CONDITION:

Adequate’plantation shall be carried out all along the periphery of the industrial premises in such
a way that the density of plantation is at least 1000 trees per acre of tand and a green belt of 05
meters’ width is developed.

In’ case of change of ownership/management the name and address of the new
owners/partners/directorsiproprietor should immediately be intimated to the Board.

~M/s. N R Agarwal Industries Ltd (Unit-1) (PCB 1D: 23017)

Page 2 of 3




GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152

Fax : (079)23232156

Website : www.gpcb.gov.in

9. The applicant shall however, not without the prior consent of the Board bring into use any new or
altered outlet for the discharge of effluent or gaseous emission oOF sewage waste from the ]
proposed industrial plant. The applicant is required to make applications to this Board for this i
purpose in the prescribed forms under the provisions of the Water (Prevention and Control of
Pollution) Act-1874, the Air (Prevention and Control of Pollution) Act-1981 and the Environment
(Protection) Act-1 986.

10. The concentration of Noise in ambient air within the premises of industrial unit shall not exceed
following levels:
Between 6 A.M. and 10 P.M.. 75 dB (A)
Between 10 P.M. and 6 AM.. 70 dB (A)

11. Applicant is required to comply with the Manufacturing, Storage and Import of Hazardous
Chemicals Rules-1989 framed under the Environment (Protection) Act-1986.

12. Management of Solid Waste generated from industrial activities shall be as per Solid Waste
' Management Rules-2016 (solid waste as defined in Rule-3(46)}.

For and on behalf of
Gujarat Pollution Contro oard

Senior Environmental/Engineer

M/s. N R Agarwal Industries Ltd (Unit-T) (PCB ID: 23017)
), . . Page 3 of 3
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ANNEXURE - 2

F. No.23/38/2017-HSM
Jovernment of India
Ministry of Environment, Forest & Climate Change
HSM Division

2™ Floor, Jal Block

Indira Paryavaran Bhawan

Jor Bagh Road, Aliganj

New Delhi — 110003
Date: 8" August 2017

Subjeet: Removal of De-inking Sludge from Hazardous Waste Category -reg.

This refers to your communication dated 28" July 2016 requesting the
Ministry for “Removal of De-inking Studge from Hazardous Waste Category™.

& The Technical Review Committee had a detailed deliberation on the matter

during its 62™ Meeting held on 25" May 2017. The Committee was informed that the process
of de-inking involves mechanical action and mild chemicals involving soap, aluminium
chloride ¢te, but no chlorine or hypochlorite. The Commitiee noted that the sludge has been
analysed by an accredited laboratory and various constituents analysed are reporied o be
below the concentration limits in Schedule 11. However, the sludge contains AOX in the
concentration ol 263 mg/kg for which no limit has been prescribed in Schedule 11 of the HW
Rules. 2016,

3 The Commiltee noted that for paper mills the limit of AOX has been provided
in respeet of cffiuent discharge (1 kg/ton of paper). On that basis the effluent for discharge
may contain upto 100 mg/l of AOX whereas the leachate from the sludge will contain only
13.15 mg/l. The AOX in the sludge meets the limit for discharge from paper mills and sludge
can therefore be considered as non-hazardous.

4. The matter has been reviewed in this Ministry and subsequenily the
recommendations of the Committee are agreed 1o,

3. This issues with the approval m"the-fnmpetem- Authority, . -
e ey
(Dr Sonu Singh)
Scientist B/ Joint Director
To:

M/s Gujarat Paper mills association, 198, Varun complex, Phase-11 G.LD.C, Vapi-
396195
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ANNEXURE - 3

- GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

Nl O ol Phone : (079) 23222425
A\ [ / 4 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

R.P.A.D.

NO: GPCBICCA-VSD-121(3)/ID: 23954/

To,
\ WG, N.R. AGRAWAL INDUSTRIES LTD (UNIT-H),
PLOT NO. 1, PHASE-I,
G.1LIG.C. ESTATE, VAP!- 396195,
TAL: PARDI, DIST: VALSAD.

SuUR Removal of De-inking sludge from Hazardous Waste category- reg....

REF: (1) Your letter inward no. 2436 dated: 15/01/2018.
(2) Letter No. F. No. 23/38/2017-HSM dated 08.08.2017 of
MoEF&CC, Gol, New Delhi.
Sir,

This has reference to your letter regarding removal of De-Inkling Sludge form the Hazardous
Wassz Category given in the authorization part of the consolidated consents & authorization granted
by th# Gujarat Pollution Control Board vide CCA order AWH-82665 dated 17/11/2016 issued vide No.
GPCBICCA-VSD-121(3)/1D-23954/377854 dated: 14/12/2016. '

in this regards, referring letter dated 08.08.2017 issued by the Ministry of Environment,
Forest and Climate Change, Government of India, for removal of De-Inking Sludge form categories of
Hazardous Waste. The following correction in the quantity of ETP waste given after removal of
2380 T/Month de-inking sludge quantity.

$r. | Gategory of Hazardous | Authorized mode of | Quantity granted | Quantity after
N | Waste as per the | disposal or recycling | in CCA with De- | removal of De-
Schedules |, Il and Il of | or utilization or co- | inking Sludge inking Sludge
these rules processing, etc.
1 ETP waste 3563 Collection, Storage, 2510 125
Transportation, Disposal MT/Month ' MT/Month
at TSDF-VGEL,Vapi.

°© The Unit shall not dispose the De-inking sludge at any place on land and records for generation
and its management shall be maintained accordingly.

For and on behaif of
Gujarat Pollution Control Bogrd

(Sushil
Senior Environmental

Clean Gujarat Green Gujarat
1ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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ANNEXURE - 4

— GUJARAT POLLUTION CONTROL BOARD
PARYAVARAN BHAVAN
Sector-10-A, Gandhinagar 382 010

e

ad s Phone : (079) 23222425

A\ | / 4 (079) 23232152
GPCB Fax : (079) 23232156

Website : www.gpcb.gov.in

R.P.A.D.
. NO: GPCBICCA-VSD-1T0{4)ID: 24365/

TO,
\MAH PAPER MILLS LTD (UNIT-1},
LOT NO: 5202, PHASE-II,
GIDC ESTATE, VAPI- 396185,
TAL: PARDI, DIST: VALSAD.

SUB: Amendment (AWH- 104337) to Consolidated Consent & Autharization (CC & A) under various
Environmental Acts/ Rules.

REF: 1) Your Application inward No.157801 dated: 04/06/2019,
2) CTE issued vide this office letter dated: 01/11/2018.
Sir,
The Gujarat Pollution Control Board had granted Consolidated Consents & Authorization Order
No. AWH- 93094 dated 17/05/2018, Which is valid up to 31/12/2022, This order was served vide letter
No. GPCBICCA-VSD-170(4)ID: 24365/455438 dated: 17/05/2018 is further amended with respect of
following conditions,

SPECIFI [TION:

* You shall comply guideline to be issued by Ministry of Environment, Forest and Climate Change, New
Delhi in the matter in O.A.No.1038/2018 and Hon'ble NGT order dated 10/07/2019 and 23/08/2019.

You shall comply specific conditions mentioned in annexure-l.

This is only trial permission for utilization of De-Inking Sludge & non recyclable process waste, in case

of not meeting norms you shall remove related plant & machinery of boiler using waste as fuel.

You shall take necessary measures for control of Dioxin & Furan. '

You shall inform the Board before starting of the plant.

This permission is only trial run for one year and after verifying the performance and air emission

norms Board shall take further decision in this regard.

+ In case failure to use non frecyclable process waste, you shall operate boiler only on LDO and coal as

a fusl.

You shall install scrubber as APCM with 12 TPH boiler within 3 months.

You shall comply with guidelines/directions published from time to time by GPCB and/or CPCB for

coal handling, fly ash handling activity, handling of hazardous waste for storage, transportation and co-

process.

You shall submit quarterly report regarding the generation, handling and disposal of fly-ash to GPCB.

You shall comply with various provisions of Hazardous and Other Wastes (Management and

Transboundary Movement)'Rules, 2016 regarding storage, transportation and disposal.

* You shall be carred out transportation of Hazardous waste through only GPCB Registered Trucks/
Tankers and other transport vehicles and shall be equipped by GPS system.

» You shall increase the green beit by 40% of the total area beyond the permissible requirement of 33%,
whenever feasible with the help of social forestry.

s You shall instal) and operate STP within 3 months and treated sewage shall be utilized as scrubbmg
media and other utility uses.

& @

M/s. Shah Paper Mills Ltd (Unit-1) (PCB 1D: 24365)

Clean Gujarat Green Gujarat
1SO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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1.1

1.2

1.3
14
1.5

21

CONDITIONS UNDER WATER (PREVENTION AND CONTROL OF POLLUTION) ACT 1974:

The quantity of total fresh water consumption shall not exceed 12322 KLD as per break up
mentioned in form D submitted for consent application under Water (Prevention and Control of
Pollution) Act-1974. Source of fresh water shali be only from GIDC supply.

a) Industrial: 12298 KLD
b) Domestic: 24 KLD

The quantity of generated industrial effluent from the manufacturing process and other ancillary
industrial operations shall not exceed than 10656 KLD.

10576 KLD waste water recycled after required treatrment.

80 industrial effluent shall be sent to CETP for further treatment & disposal.

The quantity of sewage effluent from the industry shall not exceed 18 KLD.

2. TRADE EFFLUENT

The treated effluent from the industrial unit shall conform to the CETP inlet norms mentioned in

below table:

Table:

Norms/Standards for CETP of M/s. Vapi Green Enviro Limited (Vapi-CETP) and their member industry

Sr. No. | Parameter Industry Outlet Norms CETP-Vapi Outlet Norms
( Max. Permissible values) { Max. Permissible values)

() @) (3} (4)

1 pH 6-9 5-9

2 Biological Oxygen 400 mg/l 30 mgA
Demand BOD, 27
°C

3 Chemical Oxygen 1000 mg/l 250 mg/l
Demand (COD)

4 Total -Suspended 300 mg/l 100 mgh
Sotids (TSS)

5 Fixed Dissolved 2100 myg/l 2100 my/
Solids (FDS)

6 Temperature, °C shall not exceed more than § °c above ambient temperature

7 Oil and Grease 10 mgfi 10 mgfl

8 Ammonical Nitrogen 50 mg/| 50 mg/l

g Chlorides 600 mg/l 600 my/l

10 Sulphates, as SO, 1000 mg/l 1000 mg/l

11 Fluorides 2 mg/ 2 mg/l

12 Sulphides as S 2 mg/! 2 mg/l

13 Phenolic 1 mgfl 1 mg/l
Compounds

14 Zinc 5 mg/l 5 mg/l

15 Iron 3 mg/| 3mgl

16 Copper 3 mg/l 3 mg/l

17 Nicke) 3 my/l 3 mott

18 Arsenic 0.2 mg/l 0.2 mg/

M/s. Shah Paper Mills Lid (Unit-1) (PCB 1D: 24365)

-
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GUJARAT POLLUTION CONTROL BCARD
- PARYAVARAN BHAVAN

Sector-10-A, Gandhinagar 382 010

Phone : (079) 23222425

(079) 23232152

Fax : (079) 23232156

Website : www.gpcb.gov.in

19 Cyanides, as CN 0.2 mg/ 0.2 mg/l

20 Vanedium 0.2 mg/l 0.2 mg/l

21 Lead 0.1 mg/l 0.1 mg/l

22 Hexavelent 0.1 mg/| 0.1 mgfl
Chromium

23 Totat Chromium 2 mg/l 2 mg/l

24 Trivalent Chromium 2 mgl 2 mg/l

25 Selenium 0.05 mg/l 0.05 mgfl

26 Cadmium 0.05 mg/l 0.05 mgfl

27 Mercury 0.01 mg/l _ 0.01 mght

28 Bio-assay Test - 90 % survival of Fish after 96 hour

in 100 % effluent

29 Insecticides/ Absent Absent
Pesticides

30 Colour (pt.co scale) * ¥
in units

Note: *All efforts shall be made to remove colour & unpleasant odour as far as practicable

2.2

2.4

31

33

The final treated effluent confirming to the above standards mentioned in Column No. 3 shall be
discharged through GIDC underground drainage system into CETP, Vapi for further treatment

and disposal.

The applicant shall either stop or curtail their production activities if the effluent is not adequately
treated by CETP or CETP Is not in functional.

Domestic effluent shall be disposed off through septic tank/soak pit system.

CONDITIONS UNDER THE AIR (PREVENTION AND CONTROL OF POLLUTION) ACT 1981:

The following shall be used as fuel into the existing Steam Boiler.

Sr. No. | Fuel Total Quantity
Non-Recyclable Process Waste and De- 1825 KgfHr
1 Inking Sludge,
) LDO & 30 Lit/Hr
Coal 1080 Kg/Hr

The flue gas emission through existing stack shall conform to the following standards:

Stack | Stack attached | Stack Alr Pollution | Parameter Permissible
No. to height in | Control System Limit
Meter
1: Steam Boiler- Il 50 ESP + Scrubber PM 150 mg/NM®
(12 TPH) S0, 100 ppm
NO, 50 ppm

There shall be no process gas emission from the manufacturing process and other ancillary

industrial operations.

M/s. Shah Paper Mills Ltd (Unit-1) (PCB ID: 24365)

Clean Gujarat Green Gujarat
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3.4

The concentration of the following substances in the ambient air within the premises of the

industry and at a distance of 10 meters from the source (other than the stack / vent with height of
more than 9 meters from the ground level) shall not exceed the following levets:

Sr. Pollutant Time Weighted Concentration in
No. Average Ambient air in pg/M®
1. Sulphur Dioxide (SO,) Annual 50
24 Hours 80
2. Nitrogen Dioxide (NQO,) Annual 40
24 Hours 80
3 Particulate Matter Annual 60
{Size less than 10 um) OR PMy, 24 Hours 100
4, Particulate Matter Annual 40
(Size less than 2.5 um) OR PM, 5 24 Hours 60
5. Carbon Monoxide (CO) mg/m® 8 Hours 02
1 Hour 04

35

M/S. SHAH PAPER MILLS LTD (UNIT-1), is hereby granted an authorization based on the

enclosed signed inspection report for generation, collection, reception, storage, transpor, reuse,
recycling, recovery, pre-processing, co-processing, utilization, treatment, disposal or any other
use of hazardous or other wastes or both on the premises situated PLOT NO: 5202, PHASE-II,
GIDC ESTATE, VAPI- 396195, TAL: PARDI, DIST: VALSAD.

in waste to energy plant OR
Collection, Storage,
Transportation and Disposal by
sale to Cement Industry for Co-
processing.

Sr. | Category of Hazardous Waste as | Authorized mode of disposal or | Quantity
No. | per the Schedules |, It and Ill of | recycling or utilization or co-
these rules processing, etc.
1. Process Waste (Non- 211 Collection, Storage, 1466
Recyclable) Transportation and Use as a fuel | MT/Year

s Waste other than above Hazardous Waste shall be disposed afier prior permission of Guijarat
Pollution Control board.

4. All measures for the control of environmental poliution shall be provided before commencing

production.

. All other conditions of CCA order AWH- 93094 dated 17/05/2018 issued vide No. GPCBICCA-
VSD-170(4)ID: 243685/455438 dated: 17/05/2018 shall remain unchanged.

M/s. Shah Paper Mills Ltd (Unit-1} (PCB 1D; 24365)

For and on behalf of
Gujarat Pollution Control Bgazd

(Su

da)

Senior Environmental Engineer
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Terms and Conditions of Hazardous & Other Wastes
(M, H & TM) Rules, 2016

Specific Conditions:-

It shall be the responsibility/duty of the occupier or operator of a facility to take
adequate steps while handling hazardous waste to contain contaminants and prevent
accidents and their consequences on human and environment, and prevent person
working on the site with information, training and equipment necessary to ensure
their safety.

The occupier/importer/transporter and operator of the facility shall be liable for all
damage caused to the environment or third party due to improper handling of the
hazardous wastes or disposal of the hazardous wastes.

The occupier and the operator of the facility shall be liable to pay financial penalties as
levied for any violation of the provisions under Hazardous & Other Wastes
(Management, Handling and Transboundary Movement) Rules, 2016 by the State
Pollution Control Board with the prior approval of the Central Pollution Control Board.
In case of transportation of hazardous wastes through a State other than the State of
origin or destination the occupier shall intimate the concerned State Pollution Control
Board before, he hands over the hazardous wastes to the transporter (If Applicable).

In case of transport of hazardous wastes for final disposal to a facility for treatment,
storage and disposal existing in a State other than the state where the Hazardous
waste is generated, the occupier shall obtain “No Objection Certifi cate" from the State
Pollution Control Board of both states. (If Applicable)

 The occupier or operator of the Treatment, Storage and Disposal Facility or Recycler

shall ensure that the Hazardous wastes are packaged and labeled, based on the
composition in a manner suitable for safe handling, storage and transport. The labeling
and packing shall be easily visible and be able to with stand physical conditions and

“climatic factors as per the guidelines issued by The Central Pollution Control Board

from time to time. The transport of hazardous wastes shall be in accordance with the
provisions of the rules made. by the Central Government under the Motor Vehicles Act,
1988 and other guidelines issued from time to time and the transporter shall comply
with the provisions of Hazardous & Other Wastes (Management, Handling and Trans

‘boundary Movement) Rules, 2016. (If Appllcable)

The utilization of hazardous wastes as a supplementary resource or for energy
recovery of after processing shall be carried out by the units only after obtaining
approval from the Central Pollution Control Board.

In any case, import of hazardous wastes from any country to India for the disposal
shall not be permitted.

The occupier/facility operator shall use hazardous waste tracking system of Xtended
Green Node (XGN) for online real time data for preparing online manifest system for
regular_up-datation retrieval & maintain record thereof by generator as well as
receptor. The compile data shall be submitted at the end of the year after due
verification by facility operator to the concern GPCB, Reglonal office & Head Office
Gandhinagar.



AN SRS

No. GPCB/LGT:NGT:Vapi:94(3)/2019/& 2L+ F--53 Date . nnug
To,

GIDC/ Notified area Authority
Plot No. C/5, 101,

Nr. Telephone exchange,

New Office Building, Cross Road,
GIDC Industrial estate,

Vapi- 396195

Sub. Regarding compliance of directions passed in Hon’ble NGT Order
dated 28/08/2019 ' ‘
Ref. Hon’ble NGT Order dated 28/08/2019 (Attached herewith Annexure- A)

Sir,

Hon’ble National Green Tribunal has passed various orders in the matter of
O.A. No. 95/2018, Principal Bench New Delhi (Arayavart Foundation Vs. M/s.
Vapi Green Enviro Limited & Ors.).

WHEREAS, Committee framed under Hon’ble NGT Order dated 11/01/2019
has submitted revised committee report dated 05/08/2019 and mentioned
actions to be undertaken by various authorities i.e. GIDC, Notified area

Authority, local body as mentioned below for the restoration of River Daman

Ganga: (G.P.C. Board, VAPI
Regional Office
11 NOV 2018 Pog =
| Inward No. [O”%?f y (y

Clean Gujarat Green Gujarat
ISO-9001-2008 & ISO-14001 - 2004 Certified Organisation
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WHEREAS, Hon’ble National Green Tribunal has passed an order dated
28/08/2019 and in Para 11 mentioned various points related to restoration of

River Daman Ganga.

WHEREAS attention has been drawn for the following points and you are
hereby directed to comply with following points mentioned m the Hon’ble
NGT Order dated 28/08/2019:

() “To provide the surface/over ground pipeline from industries
to CETP for proper conveyance of effluent wherever
technically feasible by removing existing underground
pipeline.

(i) Restoration of any damaged storm water drains to prevent
entry of wastewater into the natural drains in the industrial
estate and prevention of entry of industrial wastewater in Bill
khadi and its flow downstream to GIDC estate.

(iii) Proper design and construction of storm water drains within
the industrial estate where it is not provided particularly in
low lying areas to (i) prevent stagnation of storm water
contaminated with industrial wastes (i) to prevent
indiscriminate entry of contaminated storm water into

natural drains.”
Further for more details, copy of the referred order is enclosed herewith for
ready reference and for compliances at your end within stipulated time limit.

This letter is issued after approval of compet'ent authority.

(N M %m)

Member Secretary
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